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Date of Orger: 6/7-93

[

Between: .

1, Divizional Fallway Menager, (o)
Soutn Ceuntral Rallway, Secunderabad,

2. Permonont “ay Incmector (Zon)
S.C.Rly, Secunderabad, '

3. Chiefi Signa]l Inspector,
Signal & Telecommunication Departgent,
S.C.Rly, Secunderabad, :

..

. - " Applicants,
and
1. N Saboibi.
2. Presiding Officer, Labour Court,
Narayanaguda, A.P.Hyderabad.
.o Respondents,

. Fer the applicantsl Mr.N.:iDevraj, 8C for Rlys,

For the Respondentsgs .s
CORAM3 , : o
THE HON'BLE ME.JUSTICE V.NEELADRT PAO & VICE CHAIRMAN
AND '
THE HON'BLE MR, ~T TIRUVENGADAM § MEMBEY { APMIT)
: _— e A ALl WWINGC UTJdET 8 -

Admit, The operation of the order dated 11-3-%2
in C.M.P.No. 2. ./83 is Suspended until further orders.
Issue notice to the Respondents.,

Post the case on 6.9.23,

-
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] 4§>§l% 2
S aadtd

3
0

The Divisgional Railway Manager (B.G) S.C.Rly, Secunderabad,

The Permanent way Inspector (Con) s.c.rly. Secunderabad.

The Chief Signal Inspector, Signal & Telecommunication
Department, S.C.Kly, Secunderabad.

The Presiding Officer, Labour Court, Narayanaguda, Hyderabad.

One copy to Mr.N.R.Devraj, SC for Rlys. CaT, liyd. -
One copy to Mr, C e

- One spare copy. : P\
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAT, HYDERARAT) BFENCH AT“HYbéRABAD
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CHECKED EY LFPROVED BY
IN THE CENTRAL ADMINISTRATIVE TRIBUNZL
HYDERABAD BENCH AT HYDERABAD

THE HON'BLE MR.JUSTICE V.NEELADRI RaO
» VICE CHEIRMAN
AND

THE HON'BLE MK}A.B.GORTY : MEMBER(AD)

AN
MEMBER(J)
AND

THE HON'BLE MR.P.T.TIRUVENGADEM :M{A)

Dated : & [-7/—1993

L.‘-___________ -
ORDER/ JUBGMBNT +—

A .
0.A.No. (43
Ly vy op T (wips >

\/.I«ﬁuttead and Interim directions
issued

Dismisbed as withdrawn

Lismis§ed for default, /

Rejectad/ Ordered - ’\

No ordel as to costs., - \\
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